
SHRI RAVINDRA VARMA l Mr. 
Deputy-Speaker, Sir, your eyes fell on 
him and nis eyts called on you. That is 
a geographical portion in the Home. 
We do not fall in between. X sinoerely 
express the regret of the Government on 
the fact that on more than one occasion, 
we had to invoke this pravUw of 19 (b); 
and we will tee that In future the causes 
for such complaints do not ariae. (infer* 
ruftfau) I know that in some cases, 
medicines are wed as diets, but we will 
see that in this esse, this does not become 
a drag addiction.

31 Supreme Court AUGUST 31, 1978 Judges (Con. of Ser.)Amdt. Bill
SHRI SHYAMNANDAN M1SHRA s 

Every Member can make a submission. 
I have got my complaint against the 
Chair. I have to make a submission to 
the Chair about this. Has the Chair 
kept a count of ail such Bills, about 
which prior notice had not been given ? 
This is a session flooded with such Bills. 
Why has the Chair persuaded itself to 
accept the reasons that have been ad
vanced by the Government in this matter ? 
After all, if  there is a provision for a 
days* prior notice, there is some meaning 
attached to it. The meaning is that 
die Members should be in a position to 
study the legislative competence and 
other aspects of the matter. If we are 
not given that required time, It is obvious 
that we are not in a position to do our 
job properly. The Chair has to be the 
guardian of our interest ; and if  the 
Chair has not told them that that ought 
not to have been done then the Chair is 
not being fair to the House.

MR. DEPUTY-SPEAKER : I know 
that. This Bill was kept in the Library 
on the 30th— two days prior. At the Pub
lication Counter, it was distributed on the 
29th; it was also sent to the Members on 
the 39th night; it was distributed on the 
39th night. During that day, it was 
kept at the Publication Counter.

SHRI SHYAMNANDAN MISHRA : 
That does not complete two days.

MR. DEPUTY-SPEAKER : Today 
is the 31st. Mr. Ravindra Varma.

SHRI SHYAMNANDAN MISHRA: 
No, Sir.........

SHRI RAVINDRA VARMA : Mr. 
Deputy-Speaker, Sir, the points that 
have been raised by the hon. Members 
are substantially the same. I can very 
well understand hon. Members tilting 
umbrage at die fact that the Govern.
ment had not given........... (inttmptimu)
that Government should follow rules 
that have been stipulated and ensure 
that Members have enough time to read 
the Bills that they introduce in this 
House. I am extremely sorry that in 
some cases, this had not been poadMe 
in this session. We were told that the 
Johnnies on this side are not as chivalrous 
as they should lead the House as well as 
Jills on this side. But I can assure the 
Jills concerned that though there may be 
lack of chivalry, there u  no attempt to 

jilt any Jill.
MR. DEPUTY-SPEAKER : My pro. 

blem is that between the Johnnies and 
the Jills, I am bombarded by Members 
like Shri S. N. Mishra. I think they 
shoud take care of this.

MR. DEPUTY-SPEAKER 
question is :

The

"  That leave be granted to introduce 
a BiU further to amend the Supreme 
Court Judges (Conditions of Service) 
Act, 193a.’1

Tht

SHRI RAVINDRA VARMA : I in- 
troducef the Bill.

13'08 bn.

HIGH COURT JUDGES (CONDI- 
TIONS OP SERVICE) AMEDMENT 

BILL*

THE MINISTER OP PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA : On behalf 
of Shri Shanti Bhushan, I beg to move for 
leave to introduce a BUI further to amend 
the High Court Judges (Qondhfani of 
Service) Act, 1954.

MR. DEPUTY-SPEAKER t The 
question is:

“  That leave be granted to introduce 
a Bill farther to amend the High 
Court Judms (Conditions of Service) 
Act, 1954-

The e * tm  m u ed tp u i.

SHRI RAVINDRA VARMA 1 T 
introducef the Bill.

sa of hem,
BOLANI ORES LIMITED (ACQUISITION OF SHARES) AND SD8- CELLANBOUS PROVISIONS BILL*. 

THE MINISTER OF STEEL AND MINES (SHRI BJJU PATNAIK)« I 
beg to Move for leave to introduce a

^Introduced with the recommendation of the President.
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